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to fepeal _certgi'n enactments and to emend certain other enaciments.
N i . s .
WHEREAS it is -expedient that certain enactments which are spent or have
otherwise Decome unnecessary, or have ceased to be in force otherwise than by
explesscd Apee1ﬁc 1epea1 should be expressly and spemﬁcallv 1epealed

ANo WHBREAY it 1s expedlent that oeltqm amendmenbs should be made n
wertain other enaotmenbe

1t is hereby enacted as folldws,'ﬂ ;
1. Short tltle -—-ThlS "Act may bekoalled the Repeahng and Amendlng Act,

-

2. Repeal of certain enactments —The enactments specn‘ied in the First .
‘Behedule are hereby 1epealed : T : .

3. Amendment oof certam enactments —The ensctments Speclﬁed in the
 Beconll Sehedule are hereby amended to the exbent and in the manner menmoned
in the fomth ‘eolumn thereof, - ! '

- "

4, Savmgs —The repeal by thls Act of any enactment shall not aﬂecb any

> vothe¥ enactment i in which ‘che 1epealed enactment has been apphed incorporated -

or referred to, v

Lo
and thls Act shall not affect the vahdlty, invalidity, effeeL or consequences of
anylbing  already done or suffered; or any right, title, obligation or liability
already acquired, accrued or incurred, or any 1emedy or proceeding in respect
thereofy or any release or dlscharge of or from any debt, penalty, obligation,

liabilify, claim or demand, or any 1ndemn1ty already granted, or the Proof. of
any pasa act or thing; :

. nor shall this Act affect any principle or rule of law, or estabhshed Jurlsdlc

‘ tion, form or course of pleading, practice or procedure, or existing usage, custom,

prlvﬂege restriction, exemptlon office or appointment;, notwithstanding that
the same 1espect1vely may have been in any manner affirmed, recognised or
1en\e\ bv in or hom any enactment heleby 1epealed

- =

nor sha]] the 1epeal by this Act of any enactment 1ev1ve or 1estore any
Juusdletlen office, custom, llablhtyl right, title, p11v11ege 1equct10n exempmon
usacre, placmce procedure or other mattel or thing not now ex1st1no or.in force,

e
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S - . THE. FIRST SGH‘EDULE
LT ’ o . Repeals
a L (See seotfon 2).
. 2Year No. o 'ghoﬁ title 7 )
1 2 . - 3 -

-+

Acts of the Central Legisiature

=, 1923 XXV , . The Moorsiedabad (Amendment) Act, 1923, - ' "
‘ : y S e ' -
- '~ 71928 VIII - . The Indian Soft"Coke Cess Act, 1929,
1942X e The Indian Patents and, Designs (Extenmon of T]mo) -
- : Act, 19427 )

- 1946 X-_»?KIII . The Reserve Bar'r'k of illdia {Amendment) Act/1946
é, 1947 XI k : The Reserve Bank of India (Amendment) Act, 1947,

Ca - 1947 XXITT P. The Reserve Bank of Tndia (Second Amendment\ Act,
S : . 1947. , N
1947 CXXXVII-. ‘The Indian Patents and Desxgns (Extenmon of T)me)
. : Amendinent- Act, 1947

R . ‘.x ) ’ . . - Ordinances made by the Govemor General
_ R j;1942" v o, _ The_ Motor Vehxcles (Drlvers) Ordinance, 194,.
e .\ ' ' ,19'43 XX " .. The Reserve ‘Bank of India (leltatﬂon of Dw:dend) -
- i . A 2 Ordinance, 1943. . ) )
. T 1943 XLIII 'I_‘he,,Peii’nl Deduct.ione Ordfnance, 1943, -

‘1945 XXXII . Tho Bengal Textiles Assciation Ordinanco ,1945.
1047 XXVII . The Cotton Textiles Equa.lisation ‘Furd Ordinance, °
' ) 047, S 5 o

. - - - = -
i 7. THE SFCOND SCHEDULE
I - B - £
‘ R Amendments T
C oo ('See sectlon 3) o
: _ Year ,No../ . - Short tntle, 7 - Amendments
T ST © Aot of the C’éntml Logwlatm'a
! 1869 IV . The Indien Divorce Act, Tp sub-eection (1) of sectios 3; for-clauses
: JU - 1869. (a) to (h), the followmg c]ausee shall be:
. -~ substituted :— -
oL . T @) in a Governors Provmce,.c s
' . " the High Court of that Province ;
- - . (b in Delhi, the High Court of
Esast Puniab .
- : . i - . L {¢) in A]mer-Merware., the High:
- . o Court, 8t Allababad ;
A . oL {d) in Coorg, the ngh Court at
-~ : SR o -_Madras, :
o n . (e) in the Andaman and. Nicokar.
L - Islands, the High Court at Caloutts;
¢ ) . {f) in Panth Piploda -the ngh :
: ’ . Court ab Bombay and .
e o o _and olause (§) shall be reletfered as.
‘ roox © . cluuse (g). : -
T
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Yeoar No. Short title - o Amendinents
. 1 . 2 o A 3 ' . 4
1872 T . . The Indian Evidence Act, Ty seetion 83, for the words “any Govern-
' 1872. meut in the Provinces”, the words ‘‘the N
o Central Governmont or any Provincial N
. . Government ” ghall be' substituted, ’
R ..1878: VIII . The Sea Customs.Act, 1878 In sub-section (3) of section 19A, for the
- ’ ) words  ** British  Burma ”, the word s
© o S “ Burma " shall be substitutéd. -
. 18900 VIIX . The Guardians and Wards ~ In sub-section {2) of section 1, the word
e Act, 1890. * *“and” at the end shall be omitted.
1923 XXT . The Indian Merchant {a) For clause (f) of sub-section (])of A\
: ' Shipping Act, 1923. section 224, the following, clause shall be '
: R ; ) substituted' s ) .
{ : : .. . : “ (4% in the case of any other ship,
A o - ] & certificate to be called ¢ an Indisn

~. 7 load-line certificate’.” . .
i (b) In clause (%) of section 224G, for the .
. i _ words “British India load-line cértificate,’’.”
P : . o ~ the words *“Indian . load-line certificate’’
- : shall be substituted. - S
(¢} In sub.saction (I} of Section 224K, for
. . . . the words “British India load.line cepti- .
= . N ) ) ;- ficates’, the words “Indian load-line certi--
. ficates’’ shall be substituted.
(). In seotion 224L, for the words “a
-British Indis load-line certificate”, the’
. ' words “an Indian load-line certificate’ shall
R . - - - be substituted, B S

193¢ II - The Resorve Bank of India - - - In sub-section (&) of section 17, for the -
) T Act, 1934. - . - words “share dapital”’, wherever they odeur,

: . A ’
. . . _ the word “capital” shall be substituted. -
1938 XXVI . The Employment of. In section 3C, for the words. ““as to whe-
: S Chiidren Act, 1938. ther any child has or has not completed his
: A twelfth or fifteenth year, as the case may
“be ", the words * asto the age of any child
who is employed oris permitted to work ..
{ ST by the employer ' shall be substituted. = . .-
S 1940 V. . The Trade Marks A¢t, . .- (g) In section 19, sub-section (3)of -
NI . 1940, . : section 22," the Baplanalion to sub. .
. } Co section (2) of section 46 and sub-section
} e Co . {3) of 8&ection 58, for the words ** Indian
: o . L o "State”, ‘wherever they occur, the words
Lo L . T “ Acceding State or other Indian State’ .
- “ « . . . shall be substituted. .

: . . (p) In eclause (¢) of sub-section (3) of sec.
I ) oo o tion 68, for the words ‘* a country outside
S o ~°  the Provinces ', the words ** an Acceding -
) : o : i . - State or of a country outside India ’'shall . -
- g L T . - ] be substituted. - .
P < I . The Drugs Act, 1040 . a) In elause (d) of section 3 and in the
, ‘l9§0 _XXII . = ! . : Sclfledule, for the words ‘‘ League of Na-- -
‘ N o - tions ", the words “ World Health Organi...
s o ' sation ** shall be substituted.
{#) In clause (i) of sub-section (2).of sec- -
tipn 5, for. the words “ Director General,
Indian = Medical Service ”’, the words
“Director General of Health Services ' shall
. be.substituted. : A

o

1946 IX . The Indian Oilseeds-Com- . For the words * Indian Oilseeds
e S . mittee Act, 1946. © Committee ", wherever they. ocour, the

. B - - words “Indian Central Qilseeds Committes’’
— Co S . " ghall be substituted. -




4 N
Year = No. " Short title Amendments
1 2 3 4
) 194;1 II ) " The Prevention vof Corrup- (a) In clause (a) of section 6, before the

L

1947 XXXIV

1948 X .

1948 XV

| 1948 XXXVII .

1948 XLVI
Teas LI
1948 LXI
© 1948 LXTII
1879 VI

tion Act, 1947,

p

.The . Iruii&}nt Boilers -
(Amendment) Act, 1947,

- shall be inserted.

The Insurance (Amend-
ment) Act, 1948,

The Industrial Finance.
Corporation Act, 1948,

The Census Act, 1948 .

“The Coal Mmes Provxdent
Fund and Bonus-Schemes
Act, 1948,

The  Mines. and Minerals

(Regulation and Develop- )

ment)’ Act, 1948

The Qantral Silkk Board Aof,
1948, :

The Factories Act, 1948

words ‘‘ Central Government *’, where they
occur &t the end, the words “‘ of the
shall be inserted. :

{(b) In clause (b) of the same section, be-
fore the words ‘‘ Provincial Goverhment
where they oceur at the end, the ®orw..
*“ of the " shall be inserted.

In clause (cce) of ‘section 2, before the
words ‘‘'does not form *’, the word * whlch o
&

In section 2, after the words, figures
and brackets In sub- sectaon (1) of gection
4 * the words and figures ‘‘ of the Insurance
Act, 1938 shall be inserted.

For sub-section (2) of section 1, the
following sub-section shall be substxbut,ed
namply :—

“(2) It extends to all the Provinces
~ of Indip; and also to every Acceding
_State to the extent to which ‘the Domi.
nion Legislature has power to make
laws for that State with réspect to the
- matters dealt thh in this Act. -
Ditto.-

Ditto,
Difto.

Ditto.

(a) For sub-section (2} of section’ 1, the

. -following sub- Section. shall “be substituted,

- ‘words ‘¢

' Act of the Bwnba/y

The Bombay Port Trust
“Act, 1879,

word'
, shall be substituted.

nanjely :—

“(2) It, extends to all the Provinces

. of India, and also to every Accheding
- State to the extent to whick the
Dominion Legislature has power to .

make laws for that State with respect ~

to the matters dealt with in this Act.)”™

(b) In sub-section (3) ‘of section 7, for the
within thirty days’’, the words “at
least thirty days *’ shall be substituted.

(¢} In'sectxon 58, for the words * The, -

period »’; the words ‘‘The pemods ‘of work™~

.. .shall be substl(zut,ed E ‘

d) In sub:section (4) of section 79, for tha'
words “ If, for the purpose ’, the words.
““ For the purpose * shall be substxtuted :

- {¢) Insection 82, for the word *‘ workers *’
the word *“ worker ** ghail be substitited.

Legwlatw e

'In_sub- sectmn (I) ' of seation 8, for the

A thu'teen”, the.word ‘f fourteen *




